Fair and Final Minutes

- DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)
Minutes of the meeting No. 03/16 of NC-VI dated 14.05.2015 held on 18.05.2015
Meeting No. 03/16 for the licensing year 2015-20 to consider cases under Duty Exemption Schemes

(Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Misc. & Food Products was held on 18.05.2015 under the
Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

S.N Name of the Officer Designation Department
1. Sh. J.P. Maurya Dy. L.A. MFPI

2 Sh. S.K. Pandey Asstt. Director MSME(Food)
Officers in attendance

3. | sh. Yoginder Singh | DDG | DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.
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49 Party Name:C B INDUSTRIES ~ Meet No/Date:3/85- [Status:
; 'ALC3/2015 ERejected
e s B 14.05.2015
HQ File :01/85/162/085/AM13  RLA File :24/24/40/013/AM14  |Lic.No/Date:2410040091 |
11.10.2013 |

“The case was discussed in the meetmg of Norms Committee (NC) held on 18.05.2015 chaired by DG
(only for this case). ADG(DKS) also had a detailed hearing in the matter in the PH granted to the firm.
|The P.H. was granted in order to re-look at the issue in the light of facts & data which firm’s
representative was supposed to submit before the Committee to substantiate their claim for wastage. Shri
‘Ashfak Khatri, Partner of C.B. Industries appeared before the Committee on 18.05.2015. The details of
the deliberations made in the meeting are as under:

'The Committee noted the following background of the case.

i. M/s C.B. Industries Jamnagar (Gujarat) was issued an Advance Authorization(AA) No.

2410040091 dated 11.10.2013 for export of ‘Processed (Split/Sliced/Flakes/Dried/Frozen) |

Betel (Areca) Nuts with or without Scented” against import item “Betel (Areca) Nuts

Whole&/or Split”. The import item being barred under para 4.7 of HBP Vol. 1(2009-14) |

the AA was issued on net to net basis without any wastage as a special case on the basis

of DG’s orders/approval considering the urgency pleaded by the firm and their own

request to issue AA on net to net basis. ,

ii. On the subsequent request of the firm for fixation of ad-hoc input output norms to enable them[

to obtain EODC the matter was considered by the NC in its meeting No. 20 held on|

| 12.02.2015 and the Committee decided to allow adhoc input output norms on net to net |

1 basis with accountability clause on the basis of recommendation of the technical |

authority.

iii. However, the firm made a representation before DG to review NC’s decision and offered to

provide facts and data for their claim of wastage of 12% on imports.

iv. The firm’s request was examined and it was decided to grant a personal hearing to the firm on
21.05.15, as an opportunity of being heard. The PH was preponed to 18.05.2015 on the
firm’s request.

’l
‘Submissions made by the firm’s representative

; The firm’s representative explained the processing of the subject product and |
submltted/contended following before the committee to justify their claim: 5
i. It was pleaded that the firm has paid excise duty on sale of wastage and

s
:N\\ r | they produced Excise Duty payment intimation. |
/ f . It was submitted that their claim of wastage was based on mOIsturet
| content and size of imported split Betel Nut further split into smaller‘
sizes. -

iii. Copies of Invoice, packing material list and Bill of Entry were also shown

to the Committee
iv. Photos of manufacturing process were also shown on mobile phone.
‘The Committee deliberated upon each point of submission made by the firm’s representative and‘

observed the following:
(a) The Commlttee observed that the item of Import i.e. Betal Nut isa sens1t1ve item havmg very
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high Customs duty i.e. more than 100%.
(b) There are two existing SIONs namely E-45 and E-80 for Betel Nuts with wastage allowed asz
under: ;

{
|
|
E-45. | Supari Split/Tukada/Farcha, Roasted | 1K.G. | Supari Whole 1.02 Kg. [
or Unroasted

E-80 | Processed Betal Nut (Supari) Powder | 1 Kg. | Betal Nut(Supari) | 1.05 Kg.
Split ;

(c) Committee noted that only 2% and 5 % wastage is allowed under SION for Imported item |
Supari Whole and Supari Split against export of Supari Split/Tukada and Processed Betel Nut
Powder respectively. In the instant case, the import item is Betel (Areca) Nuts Whole and/or |
Split and the export item is Processed (Split/Sliced/Flakes/Dried/Frozen) Betel (Areca) Nuts. |
With this broad range of imports and exports, the possibility of both import and export item |
being the same, i.e. Split cannot be ruled out, in which case there is no wastage involved in |

the manufacturing process. Allowing 12% wastage as claimed by the firm will be far in|
excess of SION. :

(d) Secondly, the firm had itself applied for AA on net to net basis and the same was allowed as a
special case under para 4.7 of HBP vol. I (2009-2014) considering the urgency pleaded by
them as the item of import is barred under para 4.7 referred above. ;

(e) The representative of the firm claimed wastage citing moisture content as a factor and also the 1
differing size of imported Betel Nut and that exported. However neither of these factors is |
borne out by the export or import documents produced during the PH.

(f) As regards the applicant’s argument about wastage based on the payment of Central
Excise(CE) Duty on wastage sold, the same is not correlated with the AA in question. Central |
Excise authority, in their letter dated 19.02.15 (copy placed on record by the firm), have only |
indicated excise duty rates on the waste materials and have clearly stated that their letter isi
only for the purpose of charging of CE duty under CE Act. Thus the letter of CE Authority is |
no evidence of the wastage incurred in the manufacturing process of the export item against
the relevant AA |
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| 50 ~ |Party Name:SHANTILAL & BROS | Meet No/Date:3/85- [Status:
Case No0.:18/22/85-ALC3/2014  |(MFG DEPT) 'ALC3/2015
|| ? 14.05.2015
2 HQFile RLA File  |Lic.No/Date:0310791642 | Deferred
01/85/050/00178/AM15/ 03/95/040/00708/AM 15/ 03.12.2014
It was noted that the comments are awalted from Deptt of Electronlcs and Informatlon Technology (Diety). The
 Committee decided to remind Diety to expedite their comments. The case is deferred for 18.06.2015.

o

51 |PartyName:MAGHIRAMAND  |Meet No/Date:3/85-  'Status: |
/Case No.:2/33/85-ALC3/2012 'SONS iALC3/2015 1

|| % 114.05.2015 ‘

3 ?HQ File 6RLA File i 'Llc No/Date: :3010090091 .ZDeferred
01/85/050/00149/AM13/ 30/24/040/00041/AM13/ ~23 11 2012 ‘
It was noted that the comments are awaited from MSME(Food) The Committee decnded to remind

IMSME(Food) to expedite their comments. The case is deferred for 18.06.2015.
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| 52 |party Name:SCHOUTEN AAHAAR Meet No/Date:3/85- lStatus

Case No.:5/9/85-ALC3/2014 INDIA PRIVATE LIMITED ALC3/2015 |

| 14.05.2015 |

HQ File :01/85/050/00071/AM15/ RLA File Lic.No/Date:0810132540  Deferred |
:08/24/040/00121/AM15/ 01.07.2014

The Committee noted that the lmport item at S.No. 1 & 3 are ‘used for hlgh protem diet and the export item is
Lnot reflecting the high protein nature of the product. The Committee decided to seek clarification from the |
firm on this aspect. Also decided to call for information regarding protein texture and total protein concentrate

in export item. ;
W
53 party Name:SIGNATURE ESTATES Meet No/Date:3/85-  Status:
. ALC3/2015 i
_ ‘ 14.05.2015
5 |HQ File :01/85/050/040/AM12  RLA File :02/24/040/034/AM12  |Lic.No/Date:0210159359 | Deferred
|| 23.05.2011 ;

It was noted that the comments are awalted from Tea Board The Commlttee decnded to remmd Tea Board to
'expedite their comments. The case is deferred for 18.06.2015.

e
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54 Party Name:MIDAS FOODS Meet No/Date:3/85-  Status:

| (Case N0.:2/14/85-ALC3/2013  [(INDIA) PVT. LTD. ALC3/2015
14.05.2015 ;

6 HQFile RLA File |Lic.No/Date:0510362504 | Deferred
1 01/85/050/00086/AM 14/ '05/24/040/00054/AM 14/ 13.08.2013 }

Q&

; 55  |party Name: DREAM PLAST INDIA Meet No/Date:3/85- ilstatus: |
|| PVT.LTD ALC3/2015 ? :
L 114.05.2015

‘7 e - - o————————— - - - T - foce ke .G s ——— xSt |
’ !HQ File :01/85/50/022/AM14  RLA File :31/83/40/199/AM13 Lic.No/Date:3110057361 | Approved

07.03.2013

f {Request for grant of wastage on mputs/rewew of ad-hoc norms

[The Committee noted the comments of Deptt of C&PC furnished vide their OM No. 46011/78/2011 PC.II dated
20.04.2015. The Committee decided to review the ad-hoc norms and grant wastage @4.6% on inputs as under:- |

Export Item Qty. | Import Item Qty.
Plastic promotional Toys | 1Kg. | 1.Relevant polypropylene Resin / Granules 1.046kg/ kg content in
Made of Polypropylene/ the export product.
Nylon/ Polyamide / ABS 2. Relevant Nylon-6 / polyamide-6 Resin 1.046kg/ kg content in
‘e Resin the export product
2 3. Relevant ABS Resin / Granules. 1.046kg/ kg content in
the export product

'RA may take consequential action as per policy/procedure.

N \u'\i ’ @/
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1”“‘ 56 T AI;aMrit’y’Name APIS INDIA LIMlTED Meet No/Date 3/85- i Stath s
x iCase No.:4/17/85-ALC3/2013 ALC3/2015 ‘
% ‘ 114.05.2015
% tHQ File 01/85/050/00107/AM14/ RLA File ZLic.No/Date:0510366709 , Approved
05/23/040/00259/AM14/ 25.09.2013

=
‘The Committee noted the comments of MSME(Food) furnished vide their UO No. 17(4)(1)/2013 -Food dated
‘8 I20 03.2015. After consequent upon the issue and on the basis of comments of MSME(Food), , the Committee
;decided to ratify the ad-hoc norms as under:-

1

: | Export Item Qty. Import Item Qty. ;
E Pancake Syrup (Processed and Filtered) containing [ 163810.00Kg | Pancake Syrup 172000.00Kg
| | 227gms per pet Dbottle which is fit for human (Unprocessed and
- | consumption. Unfiltered)

\RA may take consequential action as per pohcy/procedure
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~ 57 Party Name:AMBOOTIATEA | Meet No/Date:3/85-  Status:

Case N0.:10/24/85-ALC3/2013  |EXPORTS PVT. LTD. 'ALC3/2015

114.05.2015

HQ File RLA File Lic.No/Date:0210199604 'g"/;;praoga o
01/85/050/00156/AM 14/ ( 02/24/040/00182/AM 14/ 03.02.2014

'The Committee noted the clarification of the firm dated 09.04.2015. In the Ilght of Tea Board's comments‘

furnished vide their letter No. LC/ALA/2013/5312 dated 26.03.2014. It was decided to ratify the ad-hoc mput’
9 loutput norms as under:-

Export Item Qty. Import Item Qty.

indian Black Tea PDCTC blended with imported Black Tea | 202.400MT | Black Tea (of | 101.200MT
| with net content of 101.200MT of imported Black Tea of Kenya and i

| Kenya and Indonesia origin. Indonesia origin)

'RA may take consequential action as per policy/procedure. 5

g\
W
58 "~ [Party Name:STERLING AGRO |Meet No/Date:3/85- s""{atl]g
(Case No.:8/26/85-ALC3/2013 §INDUSTR|ES LTD. /ALC3/2015 |
i14 05.2015 |
10 HQ File :01/85/050/00169/AM 14/ RLA File Lic.No/Date:0510378167 IDecided |
:05/24/040/00354/AM14/ 04.02.2014 1B :

'The Commlttee ‘noted that the firm vide their letter dated 31.03. 2015 has stated that they could not ¢ utilized the
said advance authorisation and requested to close the case. The Committee decided to ask the firm to surrender
' the Advance Authorisation and confirm the same from concerned RA. |

b

g ez Party Name:R.H. INTERNATIONAL [Meet No/Date:3/85-  |Status: |

Case No.:1/13/85-ALC3/2013 | \ALC3/2015 |

1 14.05.2015 '; r
l11 *Ad"iéne”“' S RLA File : § " [Lic.No/Date:2910022187 [Deferred |

:01/85/050/00075/AM14/ 29/24/040/00003/AM04/ 06.08.2013 | {

The Commlttee noted that the comments are awalted from MSME(Mech) The Commlttee decnded to remmd
MSME(Mech) to expedlte thelr comments The case is deferred for 18 06.2015. *;

W

| 60 Iparty Name:R.H.INTERNATIONAL |Meet No/Date:3/85- Status: |
Case No.:3/15/85-ALC3/2013 ‘EALC3/2015 '] t

| 14.05.2015 |

12 HQFile o S RRER . LicNo/Date:2910022444  Deferred |
:01/85/050/00099/AM14/ 129/24/040/00005/AM14/ 27.08.2013 | |

'The Committee noted “that the comments are awaited from MSME(Mech) The Commlttee decuded to remmd
MSME(Mech) to expedite their comments. The case is d\eferred for 18.06.2015.
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61 |partyName:R.H.INTERNATIONAL Meet No/Date:3/85-  [Status:
5 \Case No.:9/2/85-ALC3/2014 ‘; ;ALC3/2015
|| 14.05.2015 | |
213 HQ File RLA File Lic.No/Date:2910024422 ;;'Deferred ‘
| :01/85/050/00013/AM15/ 29/24/040/00013/AM14/ 114.03. 2014

rThe Committee noted that the comments are awaited from N MSME(Mech) The Committee decrded to remmd
uMSME(Mech) to expedlte thelr comments The case is deferred for 18 06 2015 3

|
i
|

| 62 ~ Party Name:R.H.INTERNATIONAL Meet No/Date:3/85-  Status: |
|Case No.:4/1/85-ALC3/2014 5 'ALC3/2015 ‘ v

‘ 114.05.2015
14 [HQ File RLAFile Lic.No/Date:2910024349 | Deferred
; :01/85/050/00003/AM15/ 29/24/040/00012/AM14/ ‘10 03. 2014 ‘ ;
[The Committee noted that the comments are awaited from MSME(Mech) The Committee deuded to remmd

E 'MSME(Mech) to expedrte thelr comments The case |s deferred for 18 06 2015

3 Ty

63 ~ |PartyName:GRIFFITH ~ |Meet No/Date:3/85-  Status:
Case No.:3/2/85-ALC3/2014 iLABORATORIES PVT.LTD, 'ALC3/2015 ‘
1 114.05.2015 |
15 HQ File iRLA File |Lic.No/Date:0710100666 -‘Withdrawn
:01/85/050/00007/AM15/ 1 07/24/040/00290/AM 14/ 118.12.2013 ,
'The Committee noted that the firm has got the Advance Authorisation cancelled and they have aIso produced a

'copy of cancellation order from RA. The Committee decided to withdraw the case with a copy endorsed to RA

\concerned. ;
[ ea  [Party Name:CRILMITED "~ Meet No/Date:3/85-  [Status:
‘ 'Case No.:9/21/85-ALC3/2013 g ALC3/2015
| 14.05.2015 |

,HQ File RLA File \Lic.No/Date:0210195654 E;Approved

I :01/85/050/00140/AM 14/ 02/24/040/00108/AM14/ 29 10.2013

|

'The Committee noted the commeht;furmshed by MSME(Mech) ‘vide their UO No. 30(130)/“1»3HME dated
16 |07 05.2015 and decided to fix the ad-hoc input output norms as under:-

1

' | Export Item Qty Import Item | Qty
’ | NIB Adaptor made of Brass Wire (Round Brass Wire | 15357.200 Brass Wire | 3007.00Kg including ||
' | 2150.00Kg & 15357150N0s) Thousands in | (Round) 39.84% wastage after ||
= Nos. affecting 50% recovery ||
3 from scrap. |
5 RA may take consequentral actlon as per pollcy/procedure
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65 ~ Party Name:CRILIMITED ~ |Meet No/Date:3/85- Status: |

Case No.:14/12/85-ALC3/2014 | 'ALC3/2015 ;

; 114.05.2015 @ ,
HQ File RLA File Lic.No/Date:0210204617  Approved ;
01/85/050/00103/AM 15/ 02/24/040/00077/AM 15/ E24 07.2014 ~

'The Committee noted the comments furnished by MSME(Mech) vide their UO No. 30(13)/13 ME dated
05 05.2015 and decided to fix the ad-hoc input output norms as under:-

| Export Item Qty Import Item | Qty
NIB Adaptor made of Brass Wire (Round Brass | 14685975.00Nos. | Brass Wire | 3891.25Kg  including
| Wire 2782.50Kg & 14685975Nos) (Round) 39.84% wastage after ﬁ
affecting 50% recovery |
‘ from scrap.
'RA may take consequential action as per policy/procedure.

w

| 66 ~ |PartyName:CRILIMITED ~  MeetNo/Date:3/85-  Status:
Case No.:13/12/85-ALC3/2014 ALC3/2015 ‘

‘ | 14.05.2015 |

HQ File RLA File iw p Lic.No/Date:0210204613 iApproved
:01/85/050/00102/AM15/ :02/24/040/00075/AM15/ 24.07.2014 |

The Committee noted the comments furnished by MSME(Mech) vide their UO No. 30(13)/13 -ME dated

,05.05.2015 and decided to fix the ad-hoc input output norms as under:-

| Export Item Qty Import Item | Qty %
| NIB Adaptor made of Brass Wire (Round Brass | 14685975.00Nos. | Brass Wire | 3891.25Kg including %
| Wire 2782.50Kg & 14685975Nos) (Round) 39.84% wastage after ||
' affecting 50% recovery :

from scrap. i

fRA may take consequential action as per policy/procedure.

3191
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67  |partyName:CRILIMITED  |MeetNo/Date:3/85-  [Status: |
Case No.:12/12/85-ALC3/2014 | /ALC3/2015 {
‘ ‘ 114.05.2015 % f
‘HQ TR R '”R"L'A file Lic.No/Date:0210204616 %Approved
01/85/050/00101/AM 15/ 02/24/040/00076/AM 15/ 24.07.2014

' The Committee noted the comments furnished by MSME(Mech) vide their UO No. 30(13)/13 -ME aétedz
05.05.2015 and decided to fix the ad-hoc input output norms as under:-

|

| Export Item - Qty Import Item | Qty
| NIB Adaptor made of Brass Wire (Round Brass | 14685975.00Nos. | Brass Wire | 3891.25Kg  including
Wire 2782.50Kg & 14685975Nos) (Round) 39.84% wastage after
affecting 50% recovery ||
from scrap.

RA may take consequential action as per policy/procedure. \ \_ ‘ 1
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i 68 ~ |Party Name:SIGNATURE Meet No/Date:3/85-  [Status: |
| |Case No0.:9/24/85-ALC3/2013 INTERNATIONAL FOODS INDIA ALC3/2015 3 ;
g PPVT. LTD. 14.05.2015 :
§20 HQ File fRLA F|Ie ‘Lic.No/Date:3110061817 %iDeferred
E :01/85/050/00155/AM14/ 31/83/040/00186/AM14/ 102.01.2014
' The Committee noted that the comments are awaited from MSME(Food) The Committee decided to remlnd
;' MSME(Food) to expedite their comments. The case is deferred for 18.06.2015. 3

2

| 69 |PartyNameGILLETTEDIVERSIFIED |Meet No/Date:3/85-  [Status: |
|| 'OPERATIONS (P) LTD 'ALC3/2015 '
3 14.05.2015 ,
. |[HaFile RLA File :04/24/40/268/AM12 Lic.No/Date:0410132873 |Approved %
r 01/85/50/189/AM12 | ‘13 01.2012 ,
r 'The Committee noted the clarification of the firm furnished vide their letter dated 29.04. 2015 and saw the |
' ‘samples of unfinished and finished Toothbrushes. The Committee decided to ratify the ad-hoc input output |
; inorms on net to net basis without wastage as under:-
121 |
. | Export ltem Qty. Import ltem Qty.
{ Toothbrush 50,00,000.00Nos | 1. Semi finished Toothbrush 1. 50,00,000.00No0s (Net to net)
' | (Finished and packed) _
‘ ‘ 2. PVC Film Rigid 2. As per policy governing ||
’ packing material ‘
2 3. Paper Board 3. As per policy governing ||
; packing material ‘
§ iRA may take consequential action as per policy/procedure. ;
\\ (ﬁ/
\N / :
|70 |Party Name:GILLETTEDIVERSIFIED  |Meet No/Date:3/85- [Status:
i \ (OPERATIONS (P) LTD 'ALC3/2015 }Deferred
i ; ; 114.05.2015 \
HQ File Clarlflcatlon with regard to |mport of Thermo Plastic Resin (TPR) ‘whether it |s

; ' 01/85/171/015/AM16 Polymer or not?

' Clarification with regard to lmport t item “Thermo Plastic Resin” whether it is Polymer ornot?

: xThe Commlttee noted that the Central Instltute of Plastrc Engmeenng Technology (CIPET) has been requested to|
z cIarlfy in the light of their certificate in the matter as furnished by the applicant. The Committee decided to |

. [remmd CIPET to expedute thelr clarlflcatlon The case is deferred for 18. 06 2015
St : : \\
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HQ File :01/85/50/099/AM12

Party Name:ARJUNA NATURAL

'EXTRACTS LTD

RLAFile :10/24/40/037/AM12

Meet No/Date:3/85-

status:
ALC3/2015 |
14.05.2015 | ;
Lic.No/Date:1010044861 :Ap'p}g;;;g” =
11.08.2011 |
|

123 The Commlttee “noted the cornments furnished by MSME(Cherrr) vide their UO No. 23(7)/2014 Chem dated

24 The Commlttee ‘noted the ‘comments furnished by MSME(Chem) vide their UO No. 23(7)}2014 Chem dated
' f25 03.2015. It was decided to ratify the ad-hoc input output norms as under:-

25 03.2015. It was decided to ratify the ad-hoc input output norms as under:-

| Export Item Qty. Import Item Qty.
:* Boswellia Serrata Extract 1.00Kg Boswellia Gum Siftings 4.55Kg ;
RA may take consequential action as per policy/procedure. g
72 Party Name:ARJUNA NATURAL ~ |Meet No/Date:3/85- [Status:
[EXTRACTS LTD 'ALC3/2015 {
; 114.05.2015 §
'HQ File :01/85/50/100/AM12 |RLA File :10/24/40/036/AM12 Lic. No/Date 1010044859 Approved
[11.08.2011

| Export Item Qty. Import Item Qty.
| Boswellia Serrata Extract 1.00Kg Boswellia Gum Siftings 4.55Kg
IRA may take consequential action as per policy/procedure.
\\\
\M\ -
7
e e ~ [Party Name:DR. WILLMAR ~ |Meet No/Date:3/85- '";'"sEiusfw el
fCase No.:4/20/85-ALC3/2013 ISCHWABE INDIA PVT LTD ?ALC3/2015 ‘
j | 14.05.2015 | 2
25 HQ File " RLAFile ~ |licNo/Date:0510370133 | Deferred |
01/85/050/00123/AM14/ ‘ 05/23/040/00283/AM14/ |01. 11 2013 ‘

Commlttee noted that a clarification is awaited from Directorate of Sugar ‘The Committee decided to remind }
Drrectorate of Sugar The case is deferred for 18 06 2015

\
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74
;Case No.:28/7/85-ALC3/2014

‘par‘t‘y Name:SONIC BIOCHEM

‘EXTRACTIONS LTD.,

HQ File

a8 101/85/050/00064/AM15/

RLA File

~ |Meet No/Date:3/85-  [Status: |
ALC3/2015 | |
14.05.2015
LicNo/Date:5610003829  Deferred |

:56/24/040/00048/AM 14/

111.03.2014

| 18.06.2015.

75
Case No.:27/7/85-ALC3/2014

27 HQFile

01/85/050/00063/AM 15/

'The Committee noted that the firm has furnished the protein content in import item to MFPI vide thelr e-mail
dated 16.03.2015. The Committee decided to remind MFPI for revised comments. The case is deferred for

Party Name:SONIC BIOCHEM
EXTRACTIONS LTD,,

I

RLA File

Meet No/Date 3/85- i!Stattjs: E
ALC3/2015 g ‘
14.05.2015 ’ |
Lic.No/Date:5610004284  Deferred |
06.06.2014 i %

56/24/040/00012/AM 15/

76

Case No.:3/17/85-ALC3/2013
i

i

28 tHQ File 01/85/050/00106/AM14/

|

Party Name:SONIC BIOCHEM

[EXTRACTI

ONS LTD.,

:56/24/ 040/00018/AM 14/

8 e 77
Case No.:1/2/85-ALC3/2014

29

|case is deferred for 18.06. 2015

HQ File 01/85/050/00005/AM15/ RLA File

b

S e i

The Committee noted that the protem content % in export and import item is awaited from the firm. The
} Commlttee decnded to caII for the same from the f|rm The case is deferred for 18 06 2015

—— d

Meet No/Date:3/85- [Status: |
ALC3/2015 %
14.05.2015 ,
L|c No/ Date:5610002767 EDeferred
03.09.2013 |

\
bt

 [Party Name:BELOOR BAYIR

jBIOTECH LTD,

iThe Committee noted that the comments are awa|ted from MF‘PI The Committee decided to remmd MFPI to
E ‘expedlte their comments The case is deferred for 18. 06 2015

5

8

Meet No/Date:3/85- Status: |
ALC3/2015 |
14.05.2015 | |
|Lic.No/Date:0710102255 | Deferred |

:07/24/040/00427/AM 14/

I”he Committee noted that certam lnformatlon have been called for from the firm vide this office letter dated
123.03.2015 which are awaited. The Committee decided to remind the firm to expedite the information . The

N —

20.02.2014 x

%
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78 Party Name:NOBEL HYGIENE LTD. |Meet No/Date:3/85-  [Status: |
Case N0.:1/3/85-ALC3/2014 ALC3/2015 | |
| | 14.05.2015 i
HQ File RLA File Lic.No/Date:0310776600  |Deferred -
:01/85/050/00018/AM15/ :03/95/040/01050/AM14/ 01.04.2014 |

g koA =4 e

The Commlttee noted that the comments are awauted from O/o Textlte Comm|55|oner Mumbal The

Committee decided to remind O/o Textile Commissioner, Mumbai to expedite their comments. The case |se

ideferred for 18.06.2015. 1

131 |

132 |

33

‘deferred for 18.06.2015.

-

79 ~ |Party Name:NOBEL HYGIENE LTD. Meet No/Date:3/85- |Status: |
Case No.:9/9/85-ALC3/2014 = ALC3/2015 ; |
| | 14.05.2015 ! g
HQ File RLA File ILic.No/Date:0310786536  Deferred |
:01/85/050/00075/AM15/ :03/95/040/00283/AM15/ 08.07.2014 | |

The Committee noted that the comments are awaited from | O/o Textile Commissioner, Mumbai. The}
Commlttee decided to remind O/o Textile Commissioner, Mumbai to expedite their comments. The case |s

\\X M/

\f\\‘
(
; 80  |party Name:NOBEL HYGIENE LTD. Meet No/Date:3/85- Status:
Case No.:2/26/85-ALC3/2013 'ALC3/2015 3
, 14.05.2015 ;
'HQ File RLA File Lic.No/Date:0310771067 TDeferred
01/85/050/00163/AM 14/ 03/95/040/00938/AM 14/ 19.02.2014 ;

The Commlttee noted that the comments are awalted frorn HO/'o Text|le Commnssuoner Mumbai.  The |

'Committee decided to remind O/o Textile Commissioner, Mumbai to expedite their comments. The case |s

The Committee noted that certam |nformat|on have been called for from the fnrm vude thls ofﬂce e- ma|I dated.

deferred for 18 06 2015 |
( 81 |Party Name:GOLDEN CASHEW |Meet No/Date:3/85- {étMaHJE

;Case No.:29/17/85-ALC3/2014 kPRODUCTS PRIVATE LIMITED, ?;ALC3/2015 1

| 14.05.2015 |

HQ File e s e S kRLAWFiIeH e : iLic.No/Date:O310790076 iDeferred
01/85/050/00149/AM15/ O3/94/O40/OO636/AM15/ 09 10.2014 ‘

102.03.2015 which are awaited. The Committee decided to remind the firm to expedite the information . The;

case is deferred for 18.06.2015.

e

i
|
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B o - |Party Name:FIELDFRESH FOODS Meet No/Date:3/85-  [Status:
‘Case No.:3/9/85-ALC3/2014 ‘PRIVATE LIMITED 'ALC3/2015
‘ ; 114.05.2015 !
34 ,HQ File 01/85/050/00069/AM15/ RLA F|Ie ‘ zLic.No/Date:0510389025 TDeferred
05/23/040/00131/AM15/ 124.06.2014 ’
The Committee noted that the firm has furmshed the mformafldh to MFPI under mtrmatuon of thls offlce V|de:

their letter dated 19.03.2015. The Committee decided to remind MEPI to expedite their comments. The case is |

deferred for 18 06 2015 3
|8 |Party Name:FIELDFRESH FOODS |Meet No/Date:3/85-  lstatus:

Case No.:1/10/85-ALC3/2014 §PRIVATE LIMITED |ALC3/2015

s 14.05.2015 | |

35 |HQ File :01/85/050/00079/AM15/ RLA File o g ~ |Lic.No/Date:0510390243  |Deferred |

: I: 05/23/040/00185/AM 15/ 111.08.2014 :

The Committee noted that purity level of concentrate has been called for from the firm vide this office e- ma|I

dated 30 03 2015 Wthh is awalted The case is deferred for 18 06. 2015

R

e Party Name:SUPERHOUSE LTD., |Meet No/Date:3/85- [status:
(Case No.:14/7/85-ALC3/2014 j ALC3/2015
% i 114.05.2015
;36 HQ File 01/85/050/00050/AM15/ ERLA File {Lic.No/Date:0610037688 Deferred
; r 06/24/040/00011/AM 15/ 02.06.2014 » ‘
The Committee noted that the comments are awaited from DIPP. The Committee decided to remind DIPP to§

iexpedlte thelr comments The case is deferred for 18 06 2015

| 85 Party Name:SUPERHOUSE LTD.,, |Meet No/Date:3/85- Status:

| |Case No.:5/21/85-ALC3/2013 ~ ALC3/2015 z

; ‘ 114.05.2015 g

37 HQ File JRLA File fch No/Date 0610035153 | Deferred 1
; :01/85/050/00136/AM14/ O6/24/Q4Q/00028/AM 14/ ;29 11.2013 ; AAAAA |
E The Committee noted that the comments are awaited from DIPP The Commlttee deuded to remmd DIPP to|
; expedlte thelr comments The case |s deferred for 18 06 2015




B 86  |PartyName:UNILEVERINDIA  Meet No/Date:3/85-  [Status: |
| ECase No.:8/15/85-ALC3/2014 |EXPORTS LIMITED ALC3/2015 | '
n | 14.05.2015 | |
38 |HQ File RLAFile c.No/Date:0310789163  Deferred |
| :01/85/050/00113/AM15/ :03/95/040/00410/AM 15/ 15.09.2014 ; %

|
|

The Committee noted that the comments are awalted from Tea Board The Cohhuttee dec1ded td remlnd Tea
Board to expedite their comments. The case is deferred for 18.06.2015.

| 87 |PartyName:MORDEFOODS  |MeetNo/Date:3/85- [Status: |
|Case No.:12/26/85-ALC3/2013 §PVT.LTD. %ALC3/2015 ? .
| | 14.05.2015 |
39 HQFile ' RLAFile Lic.No/Date:0310768422  |Rejected
| :01/85/050/00173/AM14/ 03/95/040/00868/AM 14/ :29 01. 2014 ,
\ lThe Committee noted that the firm has not furnished the reply desplte several reminders issued. The§
% lCommlttee decided to reject the case.
RA may take consequentlal actlon as per pohcy/procedure

o

| 88 ~ [Party Name:MORDE FOODS ~|Meet No/Date:3/85-  Status: |
rCase No.:4/16/85-ALC3/2013 %PVT.LTD. fALC3/201S : )
| ; 14.05.2015 ;
wol HQ File rRLA File Lic.No/Date:0310745593 §Rejected 1
1:01/85/050/00103/AM14/ 03/95/040/00396/AM 14/ 116.08.2013 1
’The Committee noted that the firm has not furnished the repIy despite several reminders issued. The |
Commuttee decided to reject the case.

| |RAmay take consequential action as per policy/procedure.

] T ~ Party Name:MORDEFOODS ~ Meet No/Date:3/85-  [Status:
Case No.:2/3/85-ALC3/2013 [PVT.LTD. ;ALC3/2015 ?

| 14.05.2015 ;

| a HQ File RLA File Lic.No/Date:0310721931  Rejected

j :01/85/050/00002/AM14/ 03/95/040/00823/AM 13/ 124.01.2013 f '
! The Committee noted that the firm has not furnlshed thewre;;INy_aesplte several remlnder;VT;EUed The
5 ‘Committee decided to reject the case.

|

RA may take consequentlal actlon as per pollcy/procedure 3 \

o

o M/
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| "~ Iparty Name:A.V.THOMAS & CO. Meet No/Date:3/85-

Case No.:2/12/85-ALC3/2014 LD ALC3/2015

| | 14.05.2015

iHQ File RLA File Lic.No/Date:1010058765

01/85/050/00091/AM 15/

10/24/040/00052/AM 15/

127.08.2014

VStatus:

Approved -

1The Committee noted the comments furnished by Tea Board vide their letter No. LC/ALA/2013/2896 dt
112.03.2015. The Committee decided to ratify the ad-hoc norms on the basis of Tea Board’s comments indicating |

jgthe origin and variety of Tea as informed by the applicant as under:-
Export Item Qty. Import Iltem Qty.

Blended Black Tea in consumer pack- ‘AVT Premium’. | 14220.00Kg | Black Tea in Bulk Packing 8532.00Kg
(T/C-blended with 60% import tea of Kenya origin & (Kenya Origin) *
40% indigenous tea) y
Blended Black Tea in consumer pack- ‘AVT Premium | 2304.00Kg | Black Tea in Bulk Packing 1382.00Kg ||
Tea Bag'. (Kenya Origin)

| (T/C-blended with 60% import tea of Kenya origin &

| 40% indigenous tea)

| Blended Black Tea in consumer pack- ‘AVT Raihana’. | 9450.00Kg | Black Tea in Bulk Packing | 5670.00Kg

| (T/C-blended with 60% import tea of Kenya origin & (Kenya Origin) ‘

| 40% indigenous tea)

SRA may take consequentlal actlon as per pollcy/procedure

e

§Case No.:1/16/85-ALC3/2014 ;LTD

HQ File 01/85/050/00120/AM15/ RLA File

10/24/040/00029/AM 15/

Party Name:A.V.THOMAS & CO.

Meet No/Date:3/85-

ALC3/2015
114.05.2015

ILic.No/Date:1010058562
01.07.2014

5

Status:

iApyp"rcy)nved

The Committee noted the comments furnished by Tea Board vide their letter No. LC/ALA/2013/2895 dt.
112.03.2015. The Committee decided to ratify the ad-hoc norms on the basis of Tea Board’s comments indicating
the origin and variety of Tea as informed by the applicant as under:-

Export Item Qty. Import Item Qty.
[ Blended Black Tea in consumer pack- ‘AVT Premium’ | 18180.00Kg Black Tea in Bulk Packing | 9090.00Kg ||
| Tea Bag'. (T/C-blended with 50% import tea of Kenya (Kenya Origin) ‘
| origin & 50% indigenous tea)
[Blended Black Tea in consumer pack- ‘AVT Premium | 1584.00Kg | Black Tea in Bulk Packing | 792.00Kg
| Tea Bag’. (T/C-blended with 50% import tea of Kenya (Kenya Origin)
origin & 50% indigenous tea) ;
[Blended Black Tea in consumer pack- ‘AVT Raihana’. | 7500.00Kg | Black Tea in Bulk Packing | 3750.00Kg |
| (T/C-blended with 50% import tea of Kenya origin & (Kenya Origin)
| 50% indigenous tea)
RA may take consequentlal actlon as per pollcy/procedure A ;
S = 3 \M* S
T -



92 " |party Name:MITTULAUL LALAH AND | Meet No/Date:3/85-  [Status: Alaas
B SONS ALC3/2015
§ 14.05.2015 ?
£44 'HQ File RLA File :10/24/040/00029/AM15/ L|c No/Date 1010058562 §yDeferred
01/85/50/034/AM14 01.07.2014 E

1
F|rm has stated that the they have already furnished the information vide their letter dated 30.05.2014. The

‘Committee decided to examine the case with respect to issue of AA under para 4.7 of HBP, Vol.l 2009-14 which
disallows the issue of AA.

‘ The Committee noted that the comments are awalted from MSME(Food) desplte 4" remlnders issued. The
)Commlttee decided to remind MSME(Food) through D.O. letter from the level of Chairman to DC(MSME). The
\case is deferred for 18.062015.

93 |PartyName:RKAGRIBIZLLP Meet No/Date:3/85- Status: %
Case No.:30/7/85-ALC3/2014 | /ALC3/2015 i |

r 114.05.2015 3

| a5 HQ File RLA File " [LicNo/Date:2110001118  Deferred |
:01/85/050/00066/AM15/ 121/24/040/00001/AM15/ 06.06.2014 | |

l

3

-

94 |Party Name:FERNANDES BROTHERS  |Meet No/Date:3/85-  [Status:

/ALC3/2015 i
| 14.05.2015 g

‘46 WQFle  [RULAFile:07/24/40/159/AM15 Lic.No/Date:0710106184 Deferred
- 01/85/50/109/AM15 | 25.07.2014 |

The Committee noted that the descrrptlon of import and export are same. The committee decided to call for the |
processmg act|V|ty etc lf any The case is deferred for 18 06 2015

| 95 Party Name:FERNANDES | Meet No/Date:3/85- Status: j
%Case No.:1/23/85-ALC3/2014 %BROTHERS ZALC3/2015
- 14.05.2015
47 HQF||e FoTT T i e RLA Flle Lc No/Date:0710107163 Deferred
01/85/050/00187/AM15/ O7/24/O40/00330/AM15/ 10 12 2014 |
'The Commlttee noted that the descrlptlon of |mport and export are same. The committee decided to call for |
the processmg actlvuty etc |f any. The case |s deferred for 18: 06 2.015 \\ wA
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™ g6 - |Party Name:ALKALOIDS Meet No/Date:3/85-  [tatus:

| Lase N0.:3/15/85-ALC3/2014  (CORPORATION ALC3/2015

| L 14.05.2015 :

48 El:im(')'.vFile_zdf/85/050/00108/AMIS;/>5hI:A File ; Lic.No/Date:0210204707  Deferred
f :02/24/040/00081/AM15/ 05.08.2014 :

The Committee noted that comments are awaited from Deptt of Pharmaceuticals. Therefore, Committee |

decided to defer the case for 18.06.2015. ‘

& e
i
i

[ 97 |party Name:OSTERN PRIVATE  [Meet No/Date:3/85- [status: |
‘Case No.:6/6/85-ALC3/2014 LTD. ALC3/2015 | |
| : 14.05.2015 | |
149 HEi File :01/85/050/00034/AM15/ RLA File Lic.No/Date:0210203104 Rejected

| I 02/24/040/00152/AM14/ 08.05.2014

r | The Committee decided to reject the case as no reply received from the firm desprte several reminders.
}RA will take consequentlal actron as per pollcy/procedure

[y [ ———————————— e S i

| 98 Party Name:SWAROOP [Meet No/Date:3/85- S’iatus S

E Case No.:10/15/85-ALC3/2014  INFRAELECT PRIVATE LIMITED fALC3/2015

| 5 114.05.2015 |

iSO HQ F|Ie 'RLA File gLic.No/Date:0310788981 éDeferred

i 01/85/050/00115/AM15/ r :03/95/040/00473/AM15/ 110.09.2014 { ;

i The Committee noted that the reply is awaited from the firm. ‘The Committee decided to remind the firm to :
expedite their reply. The case is deferred for 18.06.2015. ;

99 |Party Name:CHHAJED FOODS ~ |Meet No/Date:3/85- Status:
Case No.:11/7/85-ALC3/2014 1PRIVATE LIMITED, '\ALC3/2015 ;
§ 14.05.2015 |
51 [HQ File RLA File Lic.No/Date:0810131141 ;Defé"r'réd
:01/85/050/00047/AM15/ Ik 08/24/040/00052/AM 15/ ;07 05.2014 ; ,
The Committee noted that the comments are awaited from MSME(Food) The Commlttee deaded tme'r’emmd
MSME(Food) to expedlte thelr comments The case is deferred for 18 06 2015.

¥ mEm. b
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It was noted that the comments are awaited from Deptt of C&PC. ‘The Committee decided to remind Deptt. of|
C&PC to expedlte thelr comments The case is pIaced before NC for con5|derat|on

| 103 [Party Name:KRYSTAL Meet No/Date:3/85- Status:
Case No.:11/17/85-ALC3/2013  |COLLOIDSPVT. LTD. ALC3/2015
| 14.05.2015 | |
HQ File :01/85/050/00114/AM14/ RLA File Lic.No/Date:0310747760  |Deferred
:03/94/040/00466/AM14/ 30.08.2013

The Commlttee noted that the comments are awaited from MSME(Food) desprte 7 remlnders The Commlttee:;

| 100 ~ [Party Name:PAHALFOODS PVT  |Meet No/Date:3/85-  [status:
Case No0.:9/7/85-ALC3/2014 LTD. ZALC3/2015 ; r
114.05.2015 1

HQ File :01/85/050/00045/AM 15/1RLA File : L|c No/Date 0910059870 éDeferred
09/24/040/00646/AM 14/ 25 04.2014 ‘ i

The Commrttee decided to write D.O. letter to RA, Hyderabad to expedlte the repIy The case is deferred for%
18 06 2015 ,
. 101 |PartyName:TRUPATI  |Meet No/Date:3/85- %Status
Case No.:3/21/85-ALC3/2013 'MICROTECH PVT. LTD,, fALC3/2015
: 5 14.05.2015 z
HQ File :01/85/050/00134/AM14/ | 'RLA File ?Lic.No/Date:O310758695 Deferred !
; 03/95/040/00667/AM14/ l21 11.2013 ;

l

i

5

| 102 [PartyName:SAMISPICESAND  |Meet No/Date:3/85-  [Status:

Case No.:5/12/85-ALC3/2014 HERBS PVT LTD ALC3/2015

| 14.05.2015 |
HQ File RLA File Lic.No/Date:0310787560 | Deferred
:01/85/050/00094/AM 15/ :03/95/040/00343/AM15/  04.08.2014

It was  noted that a clarification has been called for from RA a as to why the said AA was issued under para 4.7 of
'HBP, Vol.l, 2009 14 vide this office letter dated 20 03. 2015 The case is deferred for 18 06 2015

-

decided to remind MSME(Food) to expedite their comments. The case is deferred for 18.06.2015.




o 104  [PartyNameSRIAMLABS  |Meet No/Date:3/85- Status:
Case No.:4/10/85-ALC3/2014 EPRIVATE LIMITED ALC3/2015
: “ 14.05.2015 \ |
“ﬁd"me riLZ\VFTl}l:~ ~llic.No/Date:0910060434 Deferred |

56 ] :01/85/050/00082/AM15/ 09/24/040/00114/AM 15/ ‘12 06. 2014

et

iThe Commlttee noted that RA Hyderabad has not forwarded the hard copy of the aﬂoplrc oertaining to!
subject advance authorisation despite 3 reminders. The Committee decided to remind RA, Hyderabad (Now*
ISecunderabad) through D O Ietter from the IeveI of Cha|rman The case is deferred for 18 06 2015 :

105 ~ |Party Name:M. R. AGRO' ~ IMeet No/Date:3/85-  Status:

| |Case No0.:3/12/85-ALC3/2014  |INDUSTRIES ALC3/2015 ﬁ

114.05.2015 5

5, HQFile ~ |RLAFile i Lic.No/Date:0810133127 Deferred ‘
:01/85/050/00092/AM15/ :08/24/040/00195/AM15/ 26.08.2014 |

The Commlttee- dec1ded to seek clarification from RA as to how the subject AA was  issued under para 4.7 of‘
HBP,| (2009-14) wherein disallows the Advance Authorisation for the subject import item. The case is deferred

for 18.06. 2015

| 106 |party Name:S N BREWERIES PVT. LTD |Meet No/Date:3/85- Status:
| | ALC3/2015 |
| 14.05.2015 |

5g HQ File RLA File :04/24/040/233/AM14 Lic.No/Date:0410154788  |Deferred
7% :01/85/50/149/AM14 | 31.01.2014 |

The Committee noted that theflrm has furnlshed the lnformatlon vrde thelr Ietter dated 19 03 2015 The
Committee decided to forward the same to MFPI for their examination and submission of comments. The case |s
deferred for 18 06. 2015

=

B & 107 |party Name:OLAM AGRO INDIA ~ Meet No/Date:3/85- Status:
; ICase No.:8/24/85-ALC3/2013 lLIMITED \ALC3/2015
’ 114.05.2015
‘HQ File 01/85/050/00154/AM14/ RLA File Lic.No/Date:0510374423 gApproved
, E 05/24/040/00318/AM 14/ 24.12.2013

59 'The Committee noted 1 that Splces Board has furnished their comments vide their Ietter No. MKT-»

Norm/0014/2014 dated 22.04.2015. On the basis of Spices Board’s comments, the Committee decided to ratlfy
the ad-hoc norms as under:-

Export Item Qty. Import Item Qty.
Rubbed Thyme Sachet 6.45MT Herbs Thyme Untreated 6.65MT
RA may take consequentlal actlon as per pollcy/procedure \
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B 108 |party Name:OLAM AGRO INDIA_ | Meet No/Date:3/85- Status: |
| Case No.:5/17/85-ALC3/2013 LIMITED iALC3/2015 i f
| 114.05.2015 E
| |HQFile :01/85/050/00108/AM14/ [RLA File Lic.No/Date:0510366200  Approved
|| :05/24/040/00174/AM14/ 19.09.2013 . }

60 | The Committee notwéaﬂthat Spi&és Board has furnished their comments vide their letter No. MKT-z
Norm/0014/2014 dated 22.04.2015. On the basis of Spices Board’s comments, the Committee decided to ratify |

' the ad-hoc norms as under:- i

| Export Item Qty. Import Item Qty. |

Rubbed Thyme Sachet 7.125MT Herbs Thyme Untreated 7.346MT ;
| |RA may take consequential action as per policy/procedure. ;
| 109 [party Name:SUPERHOUSE LTD,, © MeetNo/Date:3/85- [Status: |
Case No.:1/3/85-ALC3/2015 : /ALC3/2015 ~

1 % 114.05.2015 ;

51 |HQFile  [RAFile Lic.No/Date:0610026575  |Deferred
:01/85/050/00015/AM 16/ :06/24/040/00001/AM13/ 110.04.2012 ; ‘
;rThe Committee noted that the comments are awaited from O/o Textile Commissioner, Mumbai. The;

; Committee decided to remind O/o Textile Commissioner to expedite their comments. The case is deferred for |

| |18.06.2015.

EE 110 [Party Name:JINDALDRUGS ~ MeetNo/Date:3/85- Istatus: |
Case No.:14/3/85-ALC3/2015 [PRIVATE LIMITED ‘ALC3/2015 E

; 114.05.2015 g ‘

= HQ File RLA File ~ LicNo/Date:0310793278  |Deferred |
:01/85/050/00028/AM 16/ ?:03/94/040/00984/AM15/ 23.01.2015 ;

}The Committee noted the comments of MFPI and desired to know the quantity of recoverable wastage of:,

Cocoa Powder and its commercial value. The Committee requested the representative of MFPI present in the |

| Imeeting to bring in the same in their comments. The case is deferred for 18.06.2015. 3

5 111 |Party Name:JINDALDRUGS Meet No/Date:3/85-  [status:
Case No.:13/3/85-ALC3/2015 EPRIVATE LIMITED ;ALC3/2015 i

14.05.2015 : ;

63 HQFile RLA File : Lic.No/Date:0310793721  |Deferred |

:01/85/050/00027/AM16/ :03/94/040/01010/AM 15/ 109.02.2015 § ?

The Committee noted the comments of MFPI and desired to know the quantity of recoverable wastage of |

\Cocoa Powder and its commercial value. The Committee requested the representative of MFPI present in the |

, ;meeting to bring in the same in their comments. The case is de{erred for 18.06.2015.
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e 0 ~ IParty Name:SSK EXPORTS LTD. Meet No/Date:3/85- Status:
| ;Case No.:11/3/85-ALC3/2015 | ALC3/2015
= | 14.05.2015 _
,6 HQ File " RLAFile  [lic.No/Date:0210205511 {oeferred
| §'01/85/050/00025/AM 16/ :02/24/040/00208/AM15/ 04.02.2015 ; f

‘ ] The Commlttee noted that the commenté are awalted from Tea Board The Commlttee decided to remlnd Tea
3 jBoard to expedrte thelr comments The case is deferred for 18 06 2015 7 :

| 113 Party Name:DREAM PLAST INDIA |Meet No/Date:3/85- Status: |
I’ Case No.:5/3/85-ALC3/2015 PVT. LTD. fALC3/2015 ;
|| | 14.05.2015 g

; e e oo e A e R ————
!65 HQ File :RLA File Lic.No/Date:3110065338 goeferred ‘
. |:01/85/050/00019/AM16/ ‘ 31/83/040/00255/AM15/ 17 03. 2015 ;
i e - R e —— SR— 1
| | The Committee noted that the comments are awaited from Deptt of C&PC. The Committee decided to remmd '
i Deptt of C&PC to expedlte their comments The case is deferred for 18 06 2015

™

i - £ SR Party; Name:, :ACG ASSOCIATED : fMeet No/Date:3]85; o ?Statuvs:

x Case No.:16/3/85-ALC3/2015 ZCAPSULES PVT. LIMITED i‘ALC3/2015 ;

; ; 114.05.2015

166 HQ Flle 'RLA File ;Lic.No/Date:O310794061 §Deferred ,
; 01/85/050/00030/AM16/ 03/94/040/01085/AM15/ 23.02.2015 1 ?
; The Commlttee noted that the comments are awalted from Deptt of Pharmaceutlcals Commlttee decuded toi
5 remlnd Deptt of Pharmaceutlcals to expedlte thelr comments The case is deferred for 18 06 2015

: 115 Party Name:SRS UNISTRAW Meet No/Date:3/85- Status:

' Case No.:10/3/85-ALC3/2015 \PRIVATE LIMITED /ALC3/2015

| 14.05.2015 i

67 HQ File RLA File Lic.No/Date:0310793568 gDeferred
1'01/85/050/00024/AM16/ » 03/95/040/00878/AM15/ 04 02.2015 § ;

The Committee noted that the comments are awaited from MFPI. Commlttee decided to remind MFPI to |

ﬂ expedlte thelr comments The case is deferred for 18. 06 2015 £

e e B e \\14 —
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68 HQ File

f

iy ~ Party Name:S N J BREWERIES PVT |Meet No/Date:3/85- [Status:
Case No.:4/3/85-ALC3/2015 LTD ALC3/2015 2
b | 14.05.2015
69 E“H('ir:'iié’” | RiaFle Lic.No/Date:0410160393  Deferred |
- :01/85/050/00018/AM16/ :04/24/040/00340/AM15/ 08.04.2015 ,

| 118 ~ Party Name:FRESH & HONEST |

Case No.:2/3/85-ALC3/2015 (CAFE LTD

| ]
i TS

:01/85/050/00016/AM 16/ :04/24/040/00307/AM15/

i
i

i

116

; ~ Party Name:SRS UNISTRAW
‘Case No.:10/1/85-ALC3/2015

|PRIVATE LIMITED

RLA File
:01/85/050/00009/AM16/ :03/95/040/00996/AM15/

'The Commlttee noted that the comments are awarted from MFPI
expedlte the|r comments The case is deferred for 18 06 2015

The Commlttee noted that the comments are awalted from MFPT

‘expedite their comments. The case is deferred for 18.06.2015.

Meet No/Date:3/85-
/ALC3/2015

14.05.2015
'Lic.No/Date:0410160313
120.03.2015

Meet No/Date:3/85- ’iét;{as"}""”" B
ALC3/2015 5
14.05.2015 }
 |LicNo/Date:0310794149  |Deferred
525 02.2015 ? ,
Commlttee decrded to remind MFPI to

Eommitmteemdecided to remind MFPI to |

%Status:

%
i

;VDeferredwww

i

The Commlttee noted that the comments are awarted from MFPI
lexpedite their comments. The case is deferred for 18.06.2015.

e |
Committee decided to remind MFPI to

i

, 119 [PartyName:CRILIMITED  |Meet No/Date:3/85- [Status: |
Case No.:12/3/85-ALC3/2015 ’ ALC3/2015 i i

; | 14.05.2015 ;

H e - S — T - - S~ = [ — e ———— o—— R —————————————— :
71 EHQ File IRLA File gLic.No/Date:0210205150 fDeferred
01/85/050/00026/AM16/ I: 02/24/040/00161/AM15/ 113.11.2014 ! J

'The Committee noted that the ‘comments are awaited from MSME(Mech)
MSME(Mech) to expedlte thelr comments The case is deferred for 18 06 2015

,,,,, =
T,

iy

Commlttee decrded to remmd



e 120 Party Name:SAMI SPICES AND | Meet No/Date:3/85- Istatus:
| iCase No.:15/3/85-ALC3/2015  HERBS PVT LTD ALC3/2015 |
| | 14.05.2015
1 - e T e < eires . e o S 8 B e e e = |
172 | HQ F|Ie 01/85/050/00029/AM 16/ RLA File 'Lic.No/Date:0310794025 ;Deferred
| | : 03/95/040/00849/AM15/ 120.02.2015

i The Commlttee decrded to seek cIarrflcatlon from RA as to how the AA was |ssued whereas the para 4 7 of HBP
} VoI I(2009 14) dlsallows the issuance of AA The case is deferred for 18 06. 2015 '

| 121 Party Name:SANAT PRODUCTS | Meet No/Date:3/85- Cstas:
_fCase No.:6/3/85-ALC3/2015 'LIMITED 'ALC3/2015 ~
| ; 14.05.2015 g
73lHaFle [RARle . Lic.No/Date:0510393805  [Deferred |
f I 01/85/050/00020/AM16/ ; 05/24/040/00601/AM15/ ;‘31 03.2015 ; i
| r = e = oo |
§ IThe Committee noted that the comments are awaited from MFPI. Committee decided to remind MFPI to|
i expedlte their comments. The case is deferred for 18.06.2015. ‘
T S  PartyNameGRIFFITH  MeetNo/Date:3/85-  [status: |
‘ ffCase No.:2/1/85-ALC3/2015 'LABORATORIES PVT.LTD, ALC3/2015 ‘
L 14.05.2015 }
74 HQ File RLAFile ' Lic.No/Date:0710107659 | Deferred
01/85/050/00001/AM 16/ 07/24/040/00406/AM15/ ‘19 02.2015 ;

i
‘ The Commltte‘e‘ noted that the comments are awalted from MFPI. c°mm.ttéé”&é’éi&vé&"t“g refmmd MFPI to
g expedrte thelr comments The case is deferred for 18 06 2015

Sl S

123 Party Name:JEWEL CONSUMER | Meet No/Date:3/85-  [status: |
Case No.:8/3/85-ALC3/2015  |CARE PVT LTD ALC3/2015 | ?

. ; 14.05.2015 |

75 HQ File RLA File - LicNo/Date:3410040979  Deferred
5'01/85/050/00022/AM16/ 34/24/040/00312/AM 15/ ;23 02. 2015 »: i
The Committee noted that the comments are awarted from Deptt of C&PC. Commlttee deuded to remmd
TDeptt of C&PC to expedlte thelr comments The caseis deferred for 18.06. 2015

e

X/ YOS LA



(Case No.:3/3/85-ALC3/2015

76 HQFle
:01/85/050/00017/AM16/

' The Committee noted that the comments are awaited from MSME(G&C)

~ Party Name:EICL LIMITED

RLAFile

© Meet No/Date:3/85- [Status: |
ALC3/2015 @ ;
14.05.2015 | é
Lic.No/Date:5310018483  Deferred |

53/24/040/00019/AM 15/

31.03.2015

» Commlttee decnded to remlnd

MSME(G&C) to expedite their comments. The case is deferred for 18.06.2015. ‘

125
‘Case No.:9/3/85-ALC3/2015
77 HQFile
:01/85/050/00023/AM 16/

; 126
Case No.:7/3/85-ALC3/2015

78 HQFile.
| 01/85/050/00021/AM 16/

, RLA e =
£ 02/24/040/00207/AM15/

The Commlttee noted that the comments are awalted from MSME(Mech)
{MSM E(Mech) to expedite their comments. The case is deferred for 18.06.2015.

RLA File
+10/24/040/00126/AM15/

Party Name:OSTERN PRIVATE
LTD.

-

Meet No/Date:3/85- [Status: ;
ALC3/2015 | 1
14.05.2015 , ’
Lic.No/Date:0210205647 ;Deferred

17.03.2015 1

A s |

Comm|ttee decrded to remmd1

|Party Name:ARJUNA NATURAL
'[EXTRACTS LIMITED

'Meet No/Date:3/85- fStatus 1
'ALC3/2015 i ’
14.05.2015 i
© lLic.No/Date:1010059048  [Deferred |

04.03.2015 ; }

'The Committee noted that AA has been issued in terms of Pollcy Circular No. 5 dated 14.08.2013. A similar case
is also being examined on the file. Therefore, Committee decided to examine this case also on file. :

Case No.:1/22/85-ALC3/2014

%

79 Ha File
' 01/85/050/00161/AM15/

The Commlttee noted that the comments are awalted from MSME(Hosuery)

“[RiAFe

Party Name:PIONEER CALICOS
'PRODUCTS PRIVATE LIMITED

31/83/040/002 18/AM 15/

@gr

Meet No/Date:3/85-  [Status: |
ALC3/2015 | |
14.05.2015 }
Lic.No/Date:3110065215  |Deferred |

20.01.2015

|

Commlttee decrded to remrnd‘

MSME(Hosrery) to expedlte therr comments The case is deferred for 18 06 2015

Case No.:7/7/85-ALC3/2014

[Party Name:CHOICE TRADING
CORPORATION PRIVATE LIMITED

HQ File 01/85/050/00043/AM15/ RLA File

'The Committee noted that the flrm vide their letter dated 31.03.2015 has requested not to ratify the norms. ?

10/ 24/ 040/00005/AM 15/

" IMeet No/Date:3/85-

sl i

k-

status:
ALC3/2015
114.05.2015 E
Lic.No/Date:1010058496 Deferred 1
119.06.2014 ' |

Nt oy st US|

|

The firm has paid the customs duty+ interest thereon and produced proo(thereof The Committee decided to 1

conﬂrm from RA about custom dutypayment agamst rmports made

XXX
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